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Broadcast of Nes retardin Chinese 
attack on Vietna

1079. SHRI K. A RAJAN  Will
the Minister of IN ORMATION AND 
BROADCASTIN be leased to state

(a) hether it is a fact that the 
ne  about the Chinese  attack on 
Vietna on ebruary 17,  as not 
broadcasted in AIR or T.V. till that 
niht and

(b) if io, hat is the reason there
for

THE MINISTER  O IN ORMA
TION AND BROADCASTIN (SHRI 
L. K. ADVANI) (a) and (b). The 
first confir ed Nes Aency reoit 
reardin the Chinese Military Oe
rations aainst Vietna ca e only 
around 9.2 .. on ebruary  17, 
1979. By then, the ain Enlish 9 00 
.. and Hindi .5   bulletins 
had already ffone on the air. The 
nes aoncy  desatches  toether 
ith the B.B.C. reort broadcast at 
9 0 . that day ere utilised and 
a nes ite as broadcast by AIR 
in the earliest  next  bulletin at
11.00 .. The confir ed nes as 
used in all the nes bulletins there
after, In all the External Services 
bulletins durin the niht this ite 
as the ain story.

Only to daily Nes Bulletins are 
telecast fro Delhi Doordarshan, one 
in Hindi at .00 .. and the other in 
Enlish at 9.5 ..  By the  ti e 
these Nes Bulletins ere ut out 
on ebruary 17, 1979, no authentic 
and confir ed  nes  about  the 
Chinese  attack  on  Vietna as 
available ith Doordarshan,

anel for ro otion of S.B.O.

1070 SHRI DA A RAM  SHA
K A  Will the  DE UT RIME 
MINISTER  AND  MINISTER O 
DEENCE be leased to state

(a)  hether the anel for the ro
otion of Senior Scientific Officer in 
ell subjects in Defence Research and

Develo ent Oranisation has been 
issued in accordance ith the rules

(b) if so, hether all the eliible 
individuals have been considered

(c) is it also a fact that in so e 
rous  individuals  of outstandin 
erits have been a roved for ro o
tion and in so e rous they have 
been left if so, the na e of such 
rous ith reasons in detail,  and 
also nu ber of individual affected 
and

(d) hat re edial easures are 
bein taken by the overn ent to 
ive the incentive to these outstandin 
individuals

THE DE UT RIME MINISTER 
AND MINISTER  O  DEENCE 
(SHRI JA JIVAN RAM) (a) es 
Sir, Last anels ere dra n  in 
ebruary 197.

(b) es Sir.

(c) No Sir

(d) Does not arise.

Calcutta Hih Court Order to ith
dra Blockade of Marichjhai Area

1071.  RO. SAMAR UHA Will 
the Minister of LAW, JUSTICE AND 
COM AN A AIRS be leased to 
state

(a) hether Calcutta Hih Court 
has asked the overn ent of West 
Benal recently to ithdra blockade 
of Marichjhai area of Sunderban of 
2-aranas, West Benal by olice

(b) if so, facts thereabout and the 
reasons for such court orders

(c) hether the overn ent  of 
West Benal failed to honour  the 
order of the court and

(d) if so, fact thereabout

THE MINISTER O LAW JUS
TICE AND  COM AN  A AIRS 
(SHRI SHANTI BHUSHAN) (a) to
(d). The infor ation is bein col
lected fro the State and ill be 
laid on the Table of the House.




